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é 8P B 8. U ugEUl FRiEer @S

A4 Regional Office, U.P. Pollution Control Board

el O e fraries. 30,07 20 ZZ/

Ref. No e [0A- C/L"O/N 6/7/29 S W 20
To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi.

E-Mail : judicial-ngt@gov.in

Sub: Compliance report in pursuant to the order Dated 22.05.2024 passed by the
Hon’ble National Green Tribunal, New Delhi in OA No0-440/2023, Naveen
Kumar Versus State of U.P. and Other

Sir,

That in Compliance of the order dated 22.05.2024 passed by the Hon’ble National
Green Tribunal, New Delhi in Original Application No.-440/2023, Naveen Kumar Versus
State of U.P. and Other, the compliance report is annexed herewith and forwarded to you
with the request that the same may place before the Hon’ble Tribunal for kind perusal and
consideration.

Yours faithfully,
i+ A
(Deepa Arora)
Regional Officer
Copy :
[. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate , Hon’ble Suprem Court/N.G.T., New Delhi for
perusal and necessary action please.
3. Chief Law Officer (incharge), U.P. Pollution Control Board, Lucknow for
information and necessary action.

4. Chief Environmental Officer, Circle-2, U.P. Pollution Control Board, Lucknow for
information and necessary action.

/

Regional Officer

S. 9. ImarH A S1El=l. (@raryRT A S9R S, Sifi— 284001
U. P. Avas Vikas Colony (Talpura Yojana) Kanpur Road, Jhansi (U.P.) - 284001
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COMPLIANCE REPORT IN PURSUANT TO THE ORDER DATED 22.05.2024 PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI IN OA NO.-440/2023,
NAVEEN KUMAR V/S STATE OF U.P. AND OTHER.

1. That vide its order dated 22.05.2024 Hon’ble National Green Tribunal, New Delhi
has passed the following directions:

3. The respondents, Ministry of Environment, Forest and Climate Change
(MoEF&CC), Central Pollution Control Board (CPCB), National Mission for
Clean Ganga (NMCG), State Level Environment Impact Assessment Authority
(SEIAA), UP and District Magistrate, Jhansi have filed their response.

4. We also find that Respondent No. 4 - UPPCB is required to monitor and ensure
compliance of norms by the Respondent No. 11. Though the Respondent No. 4
is duly served, yet not represented in the matter and no response on behalf of
Respondent No. 4, Member Secretary, UPPCB has been filed. Hence, we have
no option but to direct personal appearance of the Member Secretary, UPPCB
by virtual mode on the next date of hearing.......

2. That the undersigned is a law abiding citizen and tenders his unqualified and
unconditional apology before this Hon’ble Tribunal and that the non compliance
of the above said order/direction is not a willful disobedience. Further the
undersigned comes before this Tribunal with folded hands and humbly prays to
discharge from the personal appearance. The delay in compliance of the order
dated 22.05.2024 passed by this Hon’ble Tribunal is neither intentional nor
deliberate. It is most humbly states that the present litigation is not an
adversarial litigation and the Uttar Pradesh Pollution Control Board will not leave
any stone unturned to the get the order of this Hon’ble Tribunal complied in its
true letter and spirit as regards to the directions passed by this Hon’ble Tribunal.
The Uttar Pradesh Pollution Control Board is taking all the necessary steps
regarding the matter in question with utmost fairness in the minimum possible

time.

3. That in compliance to the directions, quoted above, the officials of the State
Board has inspected the site of Respondent No.-11, i.e. Project Proponent in
question, on 19.06.2024. During inspection observations made by the Inspection

Team are deposed herein under:
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That the District Magistrate, Jhansi (Mining Department) has granted
the mining lease in favour of the M/s Vipin Kumar Saxena vide letter
no.-1557/30MMC/2019-20 dated 28.01.2020. A copy is attached

herewith as Annexure No.-1.

That on 06.05.2022 a public hearing regarding Environment Clearance
was held under the Chairmanship of the District Magistrate, Jhansi, for
which an advertisement has been published in the daily news papers i.e.
Danik Jagaran and Times of India, respectively. A copy of the public

hearing is attached herewith as Annexure No.-2.

That M/s Vipin Kumar Saxena situated on Khand No.-01, Gata No.-
1419Kh, Village-Dhamnaud, Tehsil-Garautha, District-Jhansi (Latitude-
25.68258333 & Longitude-79.386555) having Environment Clearance
issued by SEIAA, UP, vide EC Identification No.-EC22B001UP110182, File
No.-6860/5578, on 18.11.2022. A copy is attached herewith as

Annexure No.-3.

That the project proponent has applied for CTO along with requisite
consent to operate fees and before issuing the Consent to Operate
(CTO) an Inspection has been conducted by the officials of the UPPCB,
Jhansi on 02.01.2023. CTO is valid upto year 2027. A copy of inspection

report is attached herewith as Annexure No.-4.

That the ambient air quality of the mining lease was checked on
21.06.2024 and found within norms. A copy of ambient air quality

report is attached herewith as Annexure No.-5.

That an environmental statement provided by the project proponent,
i.e. M/s Vipin Kumar Saxena, for the financial year ending with 31*

March, 2024 is attached herewith as Annexure No.-6.

That during inspection on 21.6.2024, water sprinkling was found to be
done by the project proponent to control dust during operation at
project site in accordance with the conditions of Environmental
Clearance. It was also observed that the vehicles filed with
sand/morrum are transported after sprinkling water and covering them.

PUC certified vehicles are used by the project proponent to control
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noise and air pollution. No leakage of any oil and grease by the vehicles
was found into the river.

VIIL. That the project proponent is directed/instructed to make satisfactory
arrangements for residence with mobile toilet and drinking water for

the labors and also for the increase of tree plantation.

4. That the status of compliance regarding the General Conditions and Specific
Conditions of environment clearance issued by SEIAA UP, which is also
forwarded to SEIAA UP for further necessary action, is also attached herewith as

Annexure No.-7 in a tabulated format for the perusal of this Hon’ble Tribunal.

5. That the status of compliance regarding the Conditions of CTO issued by UPPCB is
also attached herewith as Annexure No.-8 for the perusal of this Hon’ble

Tribunal.

6. Photograph of the inspection sight is attached herewith as Annexure No.-9 for

the perusal of this Hon’ble Tribunal.

The compliance report is hereby submitted before this Hon’ble Tribunal for

Yours’ Sincerely
M
W

(Deepa Arora)
Regional Officer
U. P. Pollution Control Board,
Jhansi

perusal and kind consideration.
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Annexure No.-2
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Annexure No.-3

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Owner
VIPIN KUMAR SAXENA
R/o-MIG-A/135 Aashiyana Prtham Teh Distt Moradabad UP -244001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

qs»
_;:_:- oy Sir/Madam,
g 3 This is in reference to your application for Environmental Clearance (EC)
b 2 in respect of project submitted to the SEIAA vide proposal number
oo SIA/UP/MIN/56882/2020 dated 22 Sep.2020. The particulars of the environmental
E-' o clearance granted to the project:are as.below.. "« =
Q § 1. EC Identification No. ¢ ~ EC22B001UP110182
S T | 2 FileNo. . 5860/5578
T E S 3. Project Type i New .
n = £ 4. Category ' L\ QB g 5
LLl % Ef 5. Project/Activity including , 1(a):Miﬁ_tng of minerals
> L Schedule No. R o Rt
L 6. Name of Project PR, Area 24,00 Ha On Dhasan River for
i R ., . Sand/Morrum Mining Project at Gata No.-
oy 8 & - 1419 Kha Khand No.01 Village-
q S o .. Dhamnaud, Tehsil-Garautha, District-
% o= * Jhansi, U.P.
(s & é 7. Name of Company/Organization  VIPIN KUMAR SAXENA
o W 8. Location of Project Uttar Pradesh
£ 2 9. TOR Date 08 Jun 2020
S o
3
S E
-8 S The project details along with terms and conditions are appended herewith from page
: no 2 onwards.
T
e n
Q.
~

(e-signed)
Member Secretary
Date: 18/11/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP110182  File No. - 5860/5578 Date of Issue EC - 18/11/2022 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiraup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/56882/2020 & SEIAA, U.P File no-5860-5578

Sub: Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan Riverbed at Gata No.
1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —
24.00 Ha).

Dear Sir,

This is with reference to your application / letter dated 04-03-2020, 20-05-2020, 22-09-2020, 28-
09-2020, 09-10-2020, 05-10-2020, 13-10-2020, 11-08-2021 on above mentioned subject. The matter was
considered by 678" SEAC in meeting held on 08-08-2022, 693" SEAC in meeting held on 12-10-2022 and
668" SEIAA in meeting held on 10-11-2022.

A presentation was made by the project proponent along with their consultant M/s Paramarsh
(Servicing Environment and Development), Lucknow, UP to SEAC on 08-08-2022 & 12-10-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about

their project —
1. The environmental clearance is sought for Sand/Morrum Mining from Dhasan Riverbed at Gata No.
1419 Kh Khand No.- 01Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —

_ 24.00 Ha).
2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.

110/Parya/SEAC/5578/2019 dated 08/06/2020.

3. The fresh public hearing was organized on 06/05/2022 in the Meeting Hall Tehsil- Garautha District =

Jhansi. U.P.

4. Salient features of the project as submitted by the project proponent:

1. | On Line Proposal No. SIA/UP/MIN/56882/2020

Z. File No. allotted by SEIAA, UP 5860/5578

3. | Name of Proponent Sri Vipin Kumar Saxena S/o Sri Om Prakash Saxena

4. | Full correspondence address of R/o- MIG —A/135 , Aashiyana Pratham, Tehsil and District
proponent and mobile no. Moradabad U.P

S. | Name of Project Sand Morrum Mining

6. | Project Location(Plot.Khsra/Gata Khand No.- 01Gata No. 1419 Kh
No.)

7. | Name of River Dhasan River

8. | Name of Village Dhamnaud

9. | Tehsil Garautha

10. | District Jhansi

11. | Name of Minor Mineral Sand/Morrum

12. | Sanctioned Lease Area (in Ha.) 24.0 Ha.

13. | Max. & Min mRL within lease area | 121.0 mRL & 128.5 mRL

14. | Pillar Coordinates (Verified by POINT LATTITUDE LONGITUDE
DMO) A 25°40'42.00"N 79°23'03.70"E

B 25°40'51.10"N 79°23'04.40"E
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it c 25°40'59.60"N 79°23'06.10"E
D 25°41'04.40"N 79°23'04.10"E
E 25°41'08.80"N 79°23'01.50"E
F 25°41'11.80"N 79°22'58.40"E
G 25°41'15.60"N 79°22'52,10"E
H 25°41'22.17"N 79°22'37.78"E
I 25°41'25.13"N 79°22'38.44"E
J 25°41'20.80"N 79°22'54 50"E
K 25°41'16.30"N 79°23'03.60"E
L 25°41'07.90"N 79°23'10.00"E
M 25°40'57.30"N 79°23'11.60"E
N 25°40'54.80"N 79°23'10.90"E
0 25°40'48.30"N 79°23'08.40"E
P 25°40'40.31"N 79°23'03.62"E
15. | Total Geological Reserves 7,20,000m* /Annum
16. | Total Mineable Reserve 2,55,767m> /Annum
17. | Proposed Production/ Year 2,50,000 m*
18. | Sanctioned Period of Mine lease 5 Years
19. | Method of Mining Open cast Manual / Semi Mechanized Mining Method/Bar
Scalping or skim mining (as per IBM rules & SSMMG, 2016)
20. | No. of working days 225 Days
21. | Working hours/day 8 Hours
22. | No. of workers 90 Worker
23. | No. of vehicles movement/day 123Trucks / Day
24, | Type of Land River Bed (Govt. Land)
25. | Ultimate of Depth of Mining 1.3 m
26. | Nearest metalled road from site 1.0 Km
27. | Water Requirement PURPQOSE REQUIREMENT (KLD)
Drinking 0.9
Suppression of dust 12.0
Plantation 3.17
Others (if any) -
Total 16.07 KLD
28. | Name of QCl Accredited Ind Tech House Consult Certificate No-
Consultant with QCI No and NABET/EIA/1821/RA0098
period of validity. Period of Validity- 24-10-2022
29. | Any litigation pending against the | No
project or land in any court
30. | Details of 500 m Cluster Map & Letter No1630/30 M.M.C /(2019-20)
Certificate verified by Mining Date-03.02.2020
Officer
31. | Details of Lease Area in approved | Yes (Page No: 52, Table No:13 & Sr, No: 01)
DSR
32. | Proposed EMP cost 23.01 Lac
33 | Proposed total Project cost 1.08 Crore
34. | Length and breadth of Haul Road | 1000 mtr Length & 6m width haulage road
35. | No. of Trees to be Planted 792 Trees
36. | Monitoring Period October 2020 — December 2020

5. The mining would be restricted to unsaturated zone onl
intersect the ground water table at any point of time.
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This project does not attract any of the general conditions applicable on mining projects specified in

- EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held

on 08-08-2022 & 12-10-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting held 10-11-2022 and decided to grant the Environmental Clearance to the title project for
collection of 2,50,000 m?® /Annum lease area of 24 ha subject to effective implementation of the
following General Conditions and specific conditions:-

General condition:

1.

o

10.

1.
12.

13,

14.

15;

16.

This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months. ¥

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been ca ncelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly:

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.
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26.

27.

28.
29.

30.

31.

32.
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Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA. ;

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skills of the people shall be identified. The programme can include activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such
as roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.
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Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project. :

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptile/insect like
snake.

periodical and Annual medical checkup of workers as per Mines Act and they should be covered
under ESI as per rule. :

Specific Conditions:
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1. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period of 5
years or co-terminus with the validity of current mine plan or current lease period whichever is
earlier. After this period the EC will become null and void.

2. In the absence of replenishment study, in compliance of Hon’ble NGT Order deted 06.05.2022
initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly
limited to quantity and area mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA, UP
for amendment in EC for mineable quantity and maximum permissible depth for mining based on
scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal for

- next three years to assess rate of deposition and accordingly, mineable production capacity and
depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by
the SEAC. The placing of the study report SEAC is mandatory for initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.

5. A certificate from Forest Department shall be obtained that no forest land is involved in mining or as
a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act, 1980
and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

7. If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 24,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with provision
for maintenance for 5 years. Survival of plants should not be less than the survival rate notified by
Uttar Pradesh Forest Department otherwise it will be treated as violation of EC condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 120 ha. Funds for the same will
be kept in a separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a competent

~ authority, has to be necessarily accompanied with status of compliance of EC conditions duly
certified by IRO, MoEFCC, Gol, Lucknow.

12. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

13. In compliance of Hon’ble NGT Order dated 06.05.2022, for subsequent years, Project Proponent shall
submit fresh annual replenishment study to SEIAA, UP for amendment in EC for mineable quantity
and maximum permissible depth for mining based on scientific findings of replenishment study. Such
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study shall be placed before SEAC for appraisal for next three years to assess rate of deposition and
accordingly, mineable production capacity and depth can be prescribed based on trends analysis,
provided it is found scientifically satisfactory by the SEAC. The placing of the study report SEAC is
mandatory for initial three years.

NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be obtained
before start of mining activity.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent stould make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures shall
be taken for proper maintenance of vehicles used in a quarry operation and transportation.

The project proponent should explore the possibilities of rainwater harvesting.

Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road. -

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.

As per the proposed plan, plantation with area specific plant species, number of plants to be planted.
Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

At the time of operation, project proponent will comply with all the guidelines issued by Government
of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

During the school opening and closing time transportation of minerals will be restricted.

Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
No mining activity should be carried out in-stream channel as per SSMMG, 2016.

pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under
the control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora &
fauna should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. Width of the haul road shall be more than 6 meter.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.
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Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is

_ lower than the approved rate of production, then the mining activity / production levels shall be

49.

50.

51

52:

53.

decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life under
the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha, but

_factually the distance is less than 500 mt and the mine is located in cluster of area equal or more

54,

5S;

56.

57,

58.

than 05 ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for
mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine lease

~i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from the

59.

bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.
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The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone
shall be monitored periodically. Further, quality of discharged water if any shall also be monitored
[(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be

. shared/worked out on the basis of lease area among users.

67.

68.

69.

70.

/1,

T2

73.

74.

13:
76.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged
for the project work.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and UPPCB.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy of
the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

Waste water from potable use be collected and reused for sprinkling.

A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river bank.
You shall also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem

EC Identification No. - EC22B001UP110182  File No. - 5860/5578 Date of Issue EC - 18/11/2022 Page 10 of 11
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to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020
(email - rocz.lko-mef@nic.in)

4. District Magistrate Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email'— ms@uppch.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not\Verified

Digitally signe by mber
Secretary
Member Secreta

o Date; 11!18!202 :09:19 PM
EC Identification No. - EC22B001UP110182  File No. - 5860/5578 Date of Issue EC - 18/11/2022 Page 11 of 11
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e R RS, IRl Fo-1419kh,  EUg-0y, e—tmAls,  aeRie-Tdal,
S -, S0M0 g v/ e migf GRAISTT F FEA (S 9 91g) e @

qE A |

- S fAvgs G /AwRe wERT aRargar @ TEA[CT (STt /A7) 3ded & T &
e 02012023 @ frr Ry 9w uREeH e R -, TEfie—TReT,
SFIR-WeE W W08 WRe P 2 gRaven g1 RrIa SEIAA So%0 &R EC
Identification No. - EC22B001UP] 10182 File No. - 5860/5578 Datc of Issue EC - 18/11/2022 ERT ofa

TR WP wa @B T & Frderor s e 2

«* HMA ANOTHO WTRH Y fERe, Ml F0—-02, WUS ¥Ho—02, M- HalRT,
TERITe—TeRIe, SvE-—3ed & arerir 25°40'42.00"N U QRITAR 79°23'03.70"E !

® Environmental Clearance order dated 18/11/2022 & QYR R gRAGET @I Total Mineable
Reserve in LOI - 2,55.767 Cubic Meter (Leased Areu - 24.00 ha) B |

* S URAT BT wrafers Ryenfer wid (@ 3rgurT) e 3w ge Reis 2801,
2020 BT SEIAA To¥o 3 Environmental Clearance fe% 18.11.2022 SIRT o Ty &

s éﬁm@@wmﬁzfssnawwwﬁm' T BT B q¥—2022 & IR faar T R e gy
@ IR W A 108 wig g, fOTe amem v wemfy (STt / =1g) Yo 1,20,000.00 T
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* ORI A G g @ v — o & R gRT Bk, o & Wil S o fery
wiafie wifta 2, R sfiRes st a1 e RersfeiT va garivor 7 Rear ey
S @ SR R %8 WAYRT 16.17 KLD & i
* QRO GhRT 9 eraf o FIAE N ARAH FRIRR & SRR YT W) e &
el @ v 2 wel fream v RIRS & @1d foar o @)

T B IR R FRYT TRAIST 9 ean) (S7e1 v a1g) 4 2027 7@ Wiga foy
S 1w W s s vl gt HIAYF HIYATE! g W 2|

A Qj {t '-(/:#‘#___
(sraoT AR fiysy) (1T 3RYR)

WBIo dsnfaes arfdyer &3y Afdmr

O T e o ol _
3‘#5&*‘4. = M L o) YT a7 T e

EITEAT ?xﬁj T ehnix -‘{:i'é??—"f“"'? & (:’_‘ ,U%,
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IHC_B *
(18~




909

REGIONAL LABORATORY JHANSI
UTTAR PRADESH POLLUTION CONTROL BOARD

Avas Vikas Colony, Talpura Yojna, Kanpur Road, Jhansi

Annexure No.-5

Ref no-27062975/Jhansi/2024

I- Name of Place and Address:
TEHSIL-GARAUTHA, DISTRICT-J HANSI-284203

 Ambient Air '[tstRep .

Date: 04/07/2024

VIPIN KUMAR SAXENA, KHAND NO.-01 GATA NO.-1419, VILLAGE-DHAMNAUD,

wJhansi

2- Date of sample Collection: 21/06/2024
3- Date of sample Receipt in Laboratory: 22/06/2024

4- Further details of sample loc

ation and Test methods followed are appened overleaf:

' Sr

Monitoring Area Shift Monitored By | Sulphar di- Nitrogen di- Particulate Particulate
no. Location Categoory oxide(ug/m3) | oxide(ug/m3) Matter Matter
PM10(Less PM2.5(Less
than than 2.5
10Micron) Micron)
(ng/m3) For 24 Hours
_________ (ng/m3)
| VIPIN OtherArea I'st Shift Rishi Kumar 5.85 13.00 68.00 -
KUMAR Kushwaha , LA
SAXENA Lwilf =
Note: 1, The results in the Test Repan relitte ondy 1o the items tested. 2, The Reporn shall non e reproduced-except in full, withoul the written pennission of laboratory, 3, The 1es1 Fepurt pertains o ihe sample as

received in Lab.

MADHAY!

‘ Analysed by-
[Rishi Kumar Kushwaha |

KAMALVANSHI

horised Signatory-

lﬁgfrally sighed by MADHAV|
KAMALVANSHI

Date: 2024.07.04 16:34:35 +05'30°

Dr Madhvi Kamalvanshi (ASQ)

Digitally signed by

Deepa Arora

Date: 2024.07.05

15:45:18 +05'30"
Regional Officer

Deepa
Arora

10f Page 2
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b o

To, : ; h s
e kST e B Co
Buliding, HoTe-tay Yibhuti Khand,
Somti Nagar, Luckn ovi-226010

Subject: ¢ Aronmentsl Sratempnr fue $he Snancs yog: 02N With 317 Mareh 202515+ ;I__*{ff:irs}"

W Ae 280 Mg Dt an PYer SangMic s “iring Project at Gatz No 141988 Khang Ntl't?:i!‘.' : e
‘v""‘f-"sa;v‘---'-;'"--‘mmﬁn;c_ {PREDGArALtha Dicsrige. Inang, Uiky Shn Vipin Kumar Saxena, .
Dear 5 . é

* 5 fusuf L b
W rofarenes 1y Hh: 2Bove staran VUG, sfian it altachad tha Ervargninenigl Statciner : ;
5 Forme for theahous sald Brojues. : £ &

b i
!
{
3 Thruc-k'm_; Yo, : / > ' it f
Yours singeraly, = e : i
DI
P .‘éj-"".\ .‘f::__
i --_\._J_;.r..'g&_‘* e " i
3 }
i I
{(Vipin Kumar Saxena)
s 4 " 3
Project Proponent |
i
. - -
a8
i - f
‘_»:‘;'-‘ :

Annexure No.-6




911

ENVIRONMENTAL STATEMENT FORM-V

(See Rule -14)

Environmental Statement for the financial Year ending with 31 March 2024

Part -A

Name and address of the owner/occupier of -
the Industry, operation or process

Sand /Morrum mining project from River
Dhasan riverbed at Gata No .1419 Kh Khand
No -01, Village — Dhamnaud , Tehsil- Garautha

District- Jhansi Uttar Pradesh (Leased Area-
24.00 Ha)

Industry categories

Primary —(STC Code)

It is a River Bed Mining Project

Secondary-(SIC Code)

Production Capacity : Unit

Not Applicable

Year of establishment

Data of last environmental statement
submitted

Part—B

Water and raw material consumption

(i} Water consumption m3/d: Domestic/Landscaping/Suppression of dust :- Approx. 5.00

KLD (From Apr, 2023 to Mar, 2024)

S. No.

" Name of Products

Process water consumption per unit of product out put

During the previous financial
year

During the current financial
year

Not Applicable

Not Applicable

Not Applicable

{ii) Raw material consumption:

5. Name of Products

Consumption of raw material per unit of out put

During the previous financial year

During the current financial
year

Mot Applicable

Not Applicable

Not Applicable




Pollution discharge to enviranment/unit of output
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Part-C

(Parameter as specified in the consent issued)

Sany E Quantity hc'fpol!utant Cencentration of Percentage
Pollutants ofdischarged pollutant of variation from
(Mass/day) discharged prescribed
i (Mass/day) standard with
reasons
(a) Wated No poliutant/ Sewage Not Applicable Not Nil
Isgenerated, Applicable
(b} Air | Emissions from €O =68.1gm/hr Monitoring Monitoring
Vehicular movement in| PM10=0.020773 gm/hr report report
the mine Haul road 15 | PM 2.5= 3.75gm /hr is attached is attached
Trucks/Hr (Haul road | NOx=0.081 gm /hr [Annexure A) [Annexure B]
| length=1km) Bource : ARA' lodian  Emission]
L, ST TS ) Regulation, September 2021) _J

Details of quality of STP effluent after treatment: Not Applicable

, Part,-D
Hazardous Wastes
(As specified under Hazardous Wastes (Management and Handling) Rules, 2016)
i E " Hazardous Total Quantity (Kg) T
Wastes Wi : : = Z
During the previous year During the current financial year
(a) From process Not Not Applicable Not Applicable
Applicable
[ (b) From poliution | Net Not Applicable Not Applicable
control facilities | Applicable
s |
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Part-E
Solid Wastes
Solid Wastes Total Quantity
During the previous During the current

financial year

financial year

a) From process

Bio- degradable
wastes

Not Applicable

Non Bio- . Not Ap_plicable
degradable
wastes
b) From pollution control Not Applicable MNil
facility
¢}(1) Quantity recycled or Not Applicable Nil
reutilized within the unit
(2}Sold Not Applicable Nil
(3)Disposed Not Applicable Nil

Total 6 KG/ Day solid waste
generated from theproject
for the period 01.04.2023 to
31.03.2024. and waste was
disposed of with the help of
local vendor.

Part-F

Please specify the characterizations (in terms of concentration and quantum) of hazardous as well as
solid wastes and indicate disposal practice adopted for both these categories of wastes,

Solid Wastes Solid wastes are segregated into biodegradable wastes (waste vegetables,
foods etc.) and recyclable/ non —biodegradable wastes {paper, plastic, glass
etc.) and collected in separate bins. and further handover to local Vendor for
disposal purpose.

Hazardous wastes Not Applicable (As the project is river bed mining Project).

Part-G

s Impact of the poliution abatement measures taken on conservation of natural resources and the cost of

production,

No production activity is involved.

Additional measures/investment proposal for env

pollution.

Nil

Part-H

ironmental protection including abatement of
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Part-|

Adequale exhaust mufflers are provided as per narms to limit the noise.
Adequate tree plantation has been carried out for improvement of aesthelics and climate.
Solid wastes are segregated and given to authorized venders for disposal purpose.

Adequate mitigation measures have been adopted to control air pollution like sprinkling of water
and by using PUC cerlified vehicles.

B

> Any other particulars in respect of environmental protection and abatement of ollution.
p
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INDRESEARCH & DEVELOPNENTHOUSE PV, LTD.

MoEF&CE Racognized Laboratary
(iSO 8007:2015/13014001; 2015/ 1SC 45601:2018)

TC No, 36512

©-10, Znd Floor, Sectors. Neid= 201201 {U.r)
Tel,  +91 120 4215429, &. “mail | contactirdh@umail.com
TEST REPORT Page 12
(Water)
Report No. : _IRDH-0823.¢ COM -WQ-1144
DateofReporting [ 11/09/2023
! Tssued fo i M/fs Ind Tech Hc.ma Consult, G-8/6, Ground Floor, Sector-11, Rehim Delhi-zmoas
| Profest Namie | Area: 24.0 ha i fiver sand/morrum mining project at Gata fio-1416 kha khand o, e
e village- dhamnaud, Tehsil- garoutha, district- fhansi, uttar Pradesh By M/s SHRi V!P!N
KUMAR SAXENA
Namre of W Sample: | . Ground Water
lemtlﬁmﬁun of Sample Wa:er Sample e coltected from neardy Project site
Dats uf S:lmplmg 05!09{'3023
Method of sam pling As per standard method
| Date of lesting: — -1 05/09/2023To 11[09}'2023 iy
\.uuL_vd by IR&DH — Team
RESULTS
B e SNSRI : s ;
r ; | Requirements as per ?
' b b 15 10590- 2012
S Na, Parameter Test Protocol f Results | Unit |-
l Acceptable Pﬂrlu‘ssihie'
! | i limits (Max) | fimits(Max)
L kit it RO T T 6585 No Relaxation |
2 Torbidity I !h ﬂ"S i"-a[l { IQMJ l.ﬁ - NIU I b1
3.4 | Yol tardness I IS3025 P20 000 | 2m0n | mgl 200 600
BT B 1 e v o { ., o
4. Sofids (119) IS 3025 P-F6(1084) 7120 myl st 2000
| 5. Calchn 25 Ca | 153025 P40 1991y ! B0 | mgn 75 200
[ 6. Magresium asMg | 1§ 5025 146 (1994) i R2M4. | me 30 100
i gl fhod e kR R 5 i
1, Cacey B SS | y 00s a3 (os6) | 4600 gl 200 600
5. Chlorids as €1 IS 3025 P-32 (1938 7742 g/ 250 1060
a, Barium a5 Ba Annex T ofl§+13428 1 R e 0. No Refagstion
- e gy e P S S e T "!“' i
., Ammonia g5 N 18 3025 P-34 (1988) ] =1 i ngd 03 No Rbhqxa:’im
| SdphateasSO; | IS30SP2096) | 42 : i ma 200 400
2. ?\lir‘qtt. as NO) ;]h Is ,u{}}j P34 [1988) i a2 ] 45 No Refa ation |
Faiy
HAead Gffice: G976, Grouna Fioar, i s f",'f:fhf}a o ISz

Sector 11, Rohini Dethi- 110085
Tl +851 Ti 27 757 1410, Diﬁu?f"

F sz ithransa i@ hatmatl roam

-l
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D RESEARCH & DEVELORENTH

: PVT. LD,
MoEF&CC Recegnized Laboratory
(IS0 8CO1:2015/50140061: 2055 150 43001:2018)
C-10, 2nd Fioor, Sector-3, Neida-201301 (U.P)
Tel : #91 120 4215458, E-mali : contagtirsh@gmail.com

TC No. 5u12

Report No, -AARDIF-0I2L-CONMW L3 8 .,‘t‘lzh‘ 2

ey -Ré;i_uiregn_?ii'fs as per

| e Parameter Test Pratocol | Resulis, Unit M{él}éﬁ;ﬂsﬂﬂgg‘g@ﬁé

_ limits (Mayx) | limits(Max)
113 | FluoddeasF ‘_.{pi"a,”i{fﬁé’ssﬁ’%"“ o 1 owa _ 1( e h_-lﬁ——_}w :
i-i:v_‘m}'!_::a:s& | w30z (2003) 0.22 myl L0 No Refaxation
{15, §£\Ifminilmﬁil._.m I8 3025 P-S5( 2003) <01 medl 003 02
:Hui.—- ; ”: Anonic Detergent | Annex K of 1S:13428 1 <005, -mgfl g3 k i

1% ftf:;}::;ma IS 2025 P-43 (1992} <0011 mgdl o.001 0002
zl!! j e I8 3625 P-57 (2005) e gt 05 24
10, Chomn g 18 3025 P-52 (2003) ag mgil 0.0% No Relaxstlon
', _:ar,-cqaam 18 3025 Pa';fmm;:“ﬂw::i; JE e ! ik . NoRelaxation

. iuppe'r;sf:l ' 1S 5025 A2 (1902) [« mgl | 6.05 LS

. 1 — asl!g WE s 25 P48 (199 | <0001 mgd 1 oo No Relasation
L2y, EMm;..mw. asMa | 183008 P59 2006) <0.01 mgl 0.1 | 03
LN T Yy S R R B ey
[20% . | Aeeaiasias IS3025 P37 108Ky | <ng) mg 0.01 No Relaxaioin
2, Jﬂ-ic};c._.ts N 1S 3025 P-54 (2003) [_--ﬂ}_.-t;l—__ g 0.02 No Relasation
f n __ : G;,,ZUWIS | 183025 pei1 (1992) | _::;5:5;: mg o No Relxation

*lind of Report™ T e j
I+ Tt dteport is tinlted s the énvoive raivnbifeny testel
¢

Head Otfice: G-%6, Ground Floor,

TRSANE
seotor-14, Rohing Bethi-110085

el 1«31 1 27471440, 64807252 G——
Fumall = ithroncyiP@iintonail P ;
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INDRESEARCH & DEVELOPHENT HOUSE PV, L1D.

e b . | . A S . P Ak WSt

MoEF&CC Recagnized Laboratory
(150 9007:201548014001: 20457180 45001:2018)
TC No 3912 G110, 2nd Floor, Sector-6, Holda 201301 (U.R)
Toio: #91 120 4215489, E-mail : contactirdhi@gmaii.com

TEST REPORT
(Water) _ " Pageln

[Report No. (ROH-0923-EIA-SWQ 1344 ' :

| Date of Reporting e L 13)00/2033 sAea

| lssued to /s Ind Tech House Consult, G-8/6, Ground Floor, Sector-11,

e ek e i o Rehini, Dglbi-110085,

rr!‘"fajm Name Area; 24,0 ha river sand/morrum mining project at Gata no-1419
| kha khand no-1, vifiag_e;—-dhamn'aud,'l'ehsil;-:gamntha,‘_t_!_istrlc:-
AT =R I, Jhansi, uttar Pradesh By M/s SHRI VIPIN KUMAR SAXENA
CNature of Nample Surface Water

f !uéh:i'ﬁé}-{jt;}}*u'fé?ﬁ%}iié T st Water collected from Dhasan River i
e, (25°41'23.33'N 79°22'8390"F)

| Date of Samipling 05/09/2023

i'_a\-lcllmd of sampling &S Asgc_r% sg":]_:s_dard enéigéfi' '

! Date of testing: : 05/03/2023 To 11/09/2023

E Sampled by IR&DOH-Team :

B S _RESULTS : e

['$ No. | Parameter i Test Method Resulls ; Unit

A D T TS en I i

2. Conduetivity 15 3023 P-14 1944 . ANG0 : _ psem

3| Towl Suspended Solid(158) 1§ 3025 P-171989) | 300 ol

4 1 e R»;filifgn! Chiozine [ IS3025 P26 (1956) . i = mgl .

S Tow! Hardness LIS 03S PR 2000y | 81,0 mg/l

6. | Totul Dissolved Solids (TDS) 1S 3005 PIa(ioBs) 3 3120 gl

p R Caiciuu_w_s.sta I TR 3025 ;mmﬂ*)l?l) 210 SREVIC g/l |
L8, Magnesium as My | IS 3025 P46 (1994) 129 ml
i, L]ulal Alkalinity as CaCO, } 1S3025 P23 (1986) | S mgh
F10. | ChiondensCl IS0 sy | a0 ] i

1L E'l'.;.\_rinm & Ba Amiex U of 15:13428 <003 ml

12 | Ammoniass N 15 3035 P-34 (1958} i mg
(13 [ Sulphare s SO, 15 3025 P21 (1956) $6 mgl

E B

Head Office: G-8/6, Ground FInor,
Sector-#1, Rohini, Delhi-1100es
Tt =89 §§ 2757 1410, 64607257

# mall lthosssulE hotmall Fare




10 No. 5912 C-10, Znd Floorn, Seciorg,

WMaEF&CC Racognized Laboratory
{150 960%:201548014001:2015/ 150 45001:2018)

HENTHOUSE PVT LT,

Mol 201300 (UP)Y

Tel. : 491 120 4295489, £-mall : contactirdh@gmail.com

3

Kepast No, - TRDH-G9LL COMSWO-L 144 1,-.9;24

f' 8 No. | Parameter ; Test Method Resualts Unit

L i

|do_ [ MimsewsNO; 1 I5305pa {1988) (53] g/l
{15, | Fluorideas F APHA23* Edigion 0,12 mg/l
16, [ Imnas Fe 18 3025 P-53 (2003) 0.1 o i)
LEE "__]_hi..'hm_lic:!lQx3:<5cn Bemand(COD) | 1S 3028 P-53 2006 0.0 : mgd
15| Bioshemical Oxvgen 15 3025 Py 1003 5.6 ; mglf

! Demmnd{BODat I Ctor 3 days

e

1S 3025 P38 1989

S R MR il e o v bbb 4 oAb it

¥ 192 ?l}imﬂw Oxyien 5.8 | mgd
i‘zu | Aluminigm as Al IS 3023 P-55( 2003) <01 | mgl
Lz‘l_,_ ! Anjonie Detergent A K of 1S:13428 €05 ma't
(22 | Phenolic Compounds 15 3028 P4 (1642 <0.001 i
'3 lBoonasst = | IS 3025 P-37 (2005) Y g/l
"24 T Chromium s Cr IS 3025 .52 2003) G0k mgl
(25| tesdasPo IS3025 P47 (1994) | <001 g
(2. CopperasCu SR ARS L0 <00 gl
{27, Merenry as Hy IS 028 P [19594) “0.001 mgl
(25 [Magnewasn | 155035999 0006) <01 oy
(39, | Zivcosdo IS 028 P g1999) e mg/)
3. | Arsenie s As | 183025 P37 (1988) 4,01 mgl
. 3k Nickelas Nj | 18,3023 P35 (200%) <0.01 mgll
N Ly R T T g,
*Eud of Report* f

4+ Tess Repore s Emited to the invelos saisedtem 1estod g
S+ Fest Repiort comet be repeodeced in o park arax whole it court withwiddaboratery persission,
S Samples siall be fevined for & wocks Aficr teat report submsinal,

ﬂrﬁﬂi}ﬁm;”
-Autlirized Signa
e

Heas Ottice G515, Ground Floor,
sectar-tt, Rohing, Delhie-140055
ol »81 318 27374410, 64807257
Fodail o itheanenb M hatmall e
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INDRESEARCH & DEVELOPHENTHOUSE PVT. LTD.

MoEF&CC Recogmzea Lanoramry :
(IS0 9001:20151S014D04:2015/ ISO 45001:2018)
T No; 5912 £-10, 2nd Floar, SeetorS, loloa-207 301 (U.F)
1. 481 120 4215409, E-mad © comactirdh@gmail com

TEST REPORT

{me} A :  Pagez1nt
| Report Na. © T T iRDH-0973-COMS SL-1144
i D.ue of chaﬂin_g‘ 11/05/2023 ;
Tasued to M/s ind Tech House Consult, 6-8/6, Ground Floor, Sectar-14, Rahin] aelhb
110085 _
Project Name Aren: 24.0ha fiver sand/marrum mining projact at Gata na-1419 kha khand no-
- | 1, village- dhamnaud, Tensil- garsutha, district- jhansi, uttor Pradesh By M/s.
________ | SHRUVIPIN KUMAR SAXENA
I\ntun‘ of Sample Soif y
Idcmnﬁcatinn of Sample Mk Soil sample. collacted Erom Projoct site
 Pate of Sampling a 05{09!2023
Method of sampling | As per standard method
Datcoftesting:s i 05/09/2023 Ta 11/09/2023
m‘_gm.lng}qxlcd b - o o TIRRDE Im{_n__ R AR SR e Lk
_ Bl RI‘SUL rs __ :
1 S No. | Parameter Test ':-\-lathnd " Rcsnlfhs | Rt ~ Unit
I pH 1s3720 P-zis_;ges?-;wi 510 ' ; -
3 Conductivity 15 14767 (RA 2016). 5320 © pSlem
3. Moisture SISy | % by fmass
L, | Water Holding Capucity | 1IF mmump--»lm - 18.5 - %
s Specific Gravity 1S 2720 -3 (1980) 157 ' .
6. | Bulk density IRDH/SOP-SL06 a1 prvice
[, Chiloride U mpusopsia | 2320 - “ngkg
!_-_..- - s - T
|8 Caleium IRIDLSGR-SLA 7 1ult.0 . mglke
(% |sofim RO snruwu 1 1870 : mykg
i, | Potassium .| IRDHSOPSLI2 784 myke
M | Mogowiem IRDH/SOP:SI/LG 240 wgks
1% Organic mutter 1S 2720 P22 {1972) | 955 - % by mass
| Cavian Excltange RS e gt
13 Capseiy(CEC) IRDH/SOP-S1409 132 meq/100gm
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Annexure No.-7

Compliance report regarding the General Conditions and Specific Conditions of environment clearance
issued by SEIAA UP

Site Inspection Date :19.06.2024

General Condition

deemed to have been cancelled.

i 1 This environmental clearance is subject to allotment of mining lease in | The

‘ favour of project proponent by District Administration/Mining Department. | environmental

; clearance is

' subjected to
allotment 0f
mining lease in
favour of project
proponent

2 Forest clearance shall be taken by the proponent as necessary under law. o

|3 Any change in mining area, khasra numbers, entailing capacity addition with ---
change in process and or mining technology, modernization and scope of
working shall again require prior Environmental Clearance as per the
provisions of EIA Notification, 2006 (as amended).

4 Precise mining area will be jointly demarcated at site by project proponent -

and officials of Mining/Revenue department prior to starting of mining

operations. Such site plan, duly verified by competent authority along-with

copy of the Environmental Clearance letter will be displayed on a

hoarding/board at the site. A copy of site plan will also be submitted to
i SEIAA within a period of 02 months.

5 Mining and loading shall be done only within day hours’ time. Mining and
loading is done
only within days
hours time.
Compliel

6 No mining shall be carried out in the safety zone of any bridge and/or | No mining was

embankment. found to be
| carried out in the
safety area of any
J bridge or
Aurdhya
embankment.
Complied
7 It shall be ensured that standards related to ambient air quality/effluent as | Complied
prescribed by the Ministry of Environment & Forests are strictly complied
with. Water sprinklers and other dust control. majors should be applied to
take-care of dust generated during mining operation. Sprinkling of water on
haul roads to control dust will be ensured by the project proponent.

8 All necessary statutory clearances shall be obtained before start of mining ---

operations. If this condition is violated, the clearance shall be automatically

S

Parking of vehicles should not be made on public places.

Vehicles are not
being parked at
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public places.
Complied

|10

No tree-felling will be done in the leased area, except only with the
permission of Forest Department.

11

No wildlife habitat will be infringed.

12

It shall be ensured that excavation of minor mineral does not disturb or
change the underlying soil characteristics of the river bed /basin, where
mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way
disturb the, velocity and flow pattern of the river water significantly.

14

[t shall be ensured that there is no fauna dependant on the river bed or areas
close to mining for its nesting. A report on the same, vetted by the competent
authority shall be submitted to the RO, PCB and SEIAA within 02 months.

15

Primary survey of flora and fauna shall be carried out and data shall be
submitted to the RO, PCB and SEIAA within six months.

16

Hydro-geological ~study shall be carried out by a reputed

‘organization/institute within six months and establish that mining in the said

area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse
impact is observed /anticipated, mining shall not be carried out.

b

Adequate protection against dust and other environmental pollution due to
mining shall be made so that the habitations (if any) close by the lease area
are not adversely affected. The status of implementation of measures taken
shall be reported to the RO, UPPCB and SEIAA and this activity should be

completed before the start of sand mining.

18

Need-based assessment for the nearby villages shall be conducted to study
economic measures which can help in improving the quality of life of
economically weaker section of society. Income generating projects/tools
such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and
income generating programmes.

19

‘Green cover development shall be carried out following CPCB guidelines

including selection of plant species and in consultation with the local
DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and
the top soil should be utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

Dispensary
facilities for first-
aid is provided at
site. Complied

An Environmental Audit should be annually carried out during the
operational phase and submitted to the SEIAA.

Complied

2
LJ

The District Mining Officer should quarterly monitor compliance of the
stipulated conditions. The project proponent will extend full cooperation to
the District Mining Officer by  furnishing the requisite
data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SETAA.

‘The project proponent shall submit six monthly reports on the status of

compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard & soft copies) to the SEIAA, the
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District Officer and the respective Regional Office of the State Pollution
Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parisad/Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors
with tarpaulin or other suitable mechanism to avoid fugitive emissions and
spillage of mineral/dust.

Complied

Waste water, from temporary habitation campus be properly collected &

treated before discharging into water bodies the treated effluent should

conform to the standards prescribed byMoEF/CPCB.

There is no
release of waste
water by
temporary
habitation
campus.
Complied

Measures shall be taken for control of noise level to the limits prescribed by
CPCB.

Noise level found
to be within limits
prescribed
by CPCB.
Complied

Special Measures shall be adopted to protect the nearby settlements from the
impacts of mining activities. Maintenance of Village roads through which
transportation of minor minerals is to be undertaken, shall be carried-out by
the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt

shall be undertaken.Protection of dumps against erosion, if any, shall be

carried-out with geo textile matting or other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or
total income whichever is higher is to be earmarked for total lease period. Its
budget is to be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measures which can help
in upliftment of poor section of society, consistent with the traditional skills
of the people shall be identified. The programme can include activities such
as development of fodder farm, fruit bearing.orchards, free distribution of
smokeless Chula etc.

fad
(9]

Possibility for adopting nearest three villages shall be explored and details of
civic amenities such as roads, drinking water etc proposed to be provided at
the project proponent’s expenses shall be submitted within 02 months from
the date of issuance of Environment Clearance.

L]
Lo

33. The funds earmarked for environmental protection measures should be

kept in separate account and should not be diverted for other purpose. Year

wise expenditure should be reported to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations
made and agreed during Public Hearing shall be submitted to the District
mines Officer, concern Regional Officer of UPPCB and SEIAA within 02
months.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority. if applicable to this
project. ‘

The proponent shall observe every 15 day for nesting of any turtle in the
area. Based on the observations so made, if turtle nesting is observed,
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necessary safeguard measures shall be taken in consultation with the State
Wildlife Department. For the purpose, awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during

‘extraction of river bed material and ensure that due to this activity the hydro

geological regime of the surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the
competent Authorities for withdrawal of requisite quantity of water (surface
water and groundwater), required for the project.

Appropriate mitigative measures shall be taken to prevent pollution of the
river in consultation with the State Pollution Control Board. It shall be
ensured that there is no leakage of oil and grease in the river from the
vehicles used for transportation.

Complied

Vehicular emissions shall be kept under control and regularly monitored.
The vehicles carrying the mineral shall not be overloaded

Vehicular
emissions kept
under control and
regularly
monitored. The
vehicles carrying
the mineral not
overloaded.
(Complied)

41

Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, créche
etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to
improve the living conditions of construction labour at site).

Not Complied

Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects. Occupational health surveillance program of the
workers should be undertaken periodically to observe any contractions due
to exposure to dust and take corrective measures, if needed.

Not Complied

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parishad/ Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were

received while processing the proposal. The clearance letter shall also be put

on the website of the Company by the proponent.

44

The environmental statement for each financial year ending 31st March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow by e-mail.

45

The green cover development/tree plantation is to be done in an area
equivalent to 20% of the total leased area either on river bank or along road
side (Avenue Plantation).

46

Debris from the river bed will be collected and stored at secured place and
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may be utilized for strengthen the embankment.

47 Safety measures to be taken for the safety of the people working at the mine ---
lease area should be given, which would also include measure for treatment
of bite of poisonous reptile/insect like snake.

48 Periodical and Annual medical checkup of workers as per Mines Act and -

they should be covered under ESI as per rule.

Specific Condition

Validity period of this EC is 5 years from the date of issue as the Lol has
been issued for a period of 5 years or co-terminus with the validity of
current mine plan or current lease period whichever is earlier. After this
period the EC will become null and void.

In the absence of replenishment study, in compliance of Hon’ble NGT
Order dated 06.05.2022 initially the EC will be operational till 31.12.2022.
Permissible quantity and area shall be strictly limited to quantity and area
mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

laa

For subsequent years, Project Proponent shall submit fresh annual
replenishment study to SEIAA, UP for amendment in EC for mineable
quantity and maximum permissible depth for mining based on scientific
findings of replenishment study. Such study shall be placed before SEAC
for appraisal for next three years to assess rate of deposition and
accordingly, mineable production capacity and depth can be prescribed
based on trends analysis, provided it is found scientifically satisfactory by
the SEAC. The placing of the study report SEAC is mandatory for initial
three years.

Directions/suggestions given during public hearing and commitment made
by the project proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is
involved in mining or as a route and if forest land is involved the project
proponent shall obtain forest clearance and permission of Central and State
Government as per the provisions of Forest (conservation) Act, 1980 and
submit before the start of work.

6

The mining lease holders shall, after ceasing mining operations, undertake
re-grassing the mining area and any other area which may have been
disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water
extraction, where creation of new wells for ground water extraction is not
allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at
least @1,000 plants / ha of lease area. In this case, PP should prepare a plan,
duly approved either by Forest Department or Horticulture Department, for
planting at least 24,000 plants, either on government land or community
land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department
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otherwise it will be treated as violation of EC condition.

B

In consultation with District Environment Authority or an Authority
nominated by concerned DM, project proponent will prepared a
conservation and management plan for rejuvenation and management of
water bodies having total surface area of more than 120 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance
status will be presented by project proponent before the nominated authority
in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or
concerned district administration, before releasing the security deposit to
Project Proponent will ensure that Project Proponent has fully complied
with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

M1

Any application for transfer of this EC, during its validity period unless it is
cancelled by a competent authority, has to be necessarily accompanied with
status of compliance of EC conditions duly certified by IRO, MoEFCC,
Gol, Lucknow.

If the air quality deteriorates due to mining, then District Administration &
Directorate of Mining should ensure that mining be stopped immediately.
Adequate measures be taken for restoring air quality and mining should
commence only when air quality attains the prescribed standards.

In compliance of Hon’ble NGT Order dated 06.05.2022, for subsequent
years, Project Proponent shall submit fresh annual replenishment study to
SEIAA, UP for amendment in EC for mineable quantity and maximum
permissible depth for mining based on scientific findings of replenishment
study. Such study shall be placed before SEAC for appraisal for next three
years to assess rate of deposition and accordingly, mineable production
capacity and depth can be prescribed based on trends analysis, provided it is
found scientifically satisfactory by the SEAC. The placing of the study
report SEAC is mandatory for initial three years.

NOC from Irrigation Department/ Concerning Authority regarding river bed
mining to be obtained before start of mining activity.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project
proponent should make sure that the periodically taken site photographs
should also be annexed along with the compliance report.

Preference should be given to indigenous local species as per the
consultation of the local district Forest Officer.

Link Road from the quarry site to the main road shall be constructed as an
all-weather road with blacktopping and maintained by the project
proponent.

Vehicular emissions should be kept under control and regularly monitored.
Suitable measures shall be taken for proper maintenance of vehicles used in
a quarry operation and transportation.

The project proponent should explore the possibilities of rainwater
harvesting.

Agreement/ Consent between project proponent and competent authority/
landowner for haulage road from lease site to link road.

Latest technology (water sprinklers/ tankers) to be adopted for mitigating
dust at source points in lease area and haulage road during operational
activity/vehicular movement.

Complied
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As per the proposed plan, plantation with area specific plant species,
number of plants to be planted.

Not Complied

Water requirement details along with source of water and the permission/
agreement with the concerning authority/ water supplying agencies to be
submitted.

The Environmental clearance will be co-terminus with the mining lease
period/mining plan whichever is less.

At the time of operation, project proponent will comply with all the
guidelines issued by Government of India/State Govt./District
Administration related to Covid-19

Environment management in according to environmental status and impact
of the project. '

During the school opening and closing time transportation of minerals will
be restricted.

Selection of plants for green belt should be on the basis of pollution
removal index. Project proponent should ensure survival of tree saplings.
Mortality should be replaced from time to time

No mining activity should be carried out in-stream channel as per SSMMG,
2016.

Pakka motorable haul road to be maintained by the project proponent.

Not Complied

A separate Environmental Management Cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should
be taken.

One month monitoring report of the area for air quality, water quality,
Noise level. Besides flora & fauna should be examined twice a week and be
submitted within 45 days for a record.

Not Complied

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per
Transport Department applicable norms and standard fixed by the
Government.

Approach road kaccha is to be made motarable and tree saplings to be
planted on both sides of the road. Width of the haul road shall be more than
6 meter.

Not Complied

Indigenous plants should be planted according to CPCB guidelines and in
consultation with local Divisional Forest Officer.

Not Complied

39

The project proponent shall in 2 years conduct detailed replenishment study
duly authenticated by a QCI-NABET accredited consultant, and the District
Mines Officer.

40

Provision for two toilets and hand pumps should be made at mining site.

41

Drinking water for workers would be provided by tankers.

42

Mining should be done by Bar scalping methods extraction (typically 0.3 -

0.6 m or 1 - 2 ft) as per sustainable sand mining management guidelines
2016.

43

A buffer/safe zone shall be maintained from the habitation as per mining
guidelines.

44

Corporate Environmental Responsibility (CER) plan shall be prepared by
the project proponent and the details of the various heads of expenditure to
be submitted as per the guidelines provided in the recent CER notification
No. 22-65/2017-IA.I1I dated 01/05/2018.
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Health/Insurance card, Medical claim, regular health check-up camps,
facilities shall be provided to the regular/temporary/Contractual or any base
workers. Copy of receipt shall be produced to the Directorate of
Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and
cleaning and maintenance of natural surface water bodies of the nearby
areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a
way that no obstruction to the free flow of water takes place. Suitable
measure should be taken and details to be provided to concern Department.

Submit annual replenishment report certified by an authorized agency. In
case the replenishment is lower than the approved rate of production, then
the mining activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.

Complied

The project proponent shall ensure that if the project area falls within the
eco-sensitive zone of National park/ Sanctuary prior permission of statuary
committee of National board for wild life under the provision of Wildlife
(Protection) Act, 1972 shall be obtained before commencement of work.

If in future this lease area becomes part of cluster of equal to or more than
05 ha. then additional conditions based on the EIA shall be imposed. The
lease holder shall mandatorily follow cluster conditions otherwise it will
amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster
certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a
clearance from National Board Wild Life (NBWL) even if the eco-sensitive
zone is not earmarked.

n
(8]

To avoid ponding effect and adverse environmental conditions for sand
mining in area, progressive mining should be done as per sustainable sand
mining management guidelines 2016.

n
(5]

In case it has been found that the E.C. obtained by providing incorrect
information, submitting that the distance between the two adjoining mines
is greater than 500mt. and area is less than 05 ha, but factually the distance
is less than 500 mt and the mine is located in cluster of area equal or more
than 05 ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study
duly authenticated by a QCI-NABET accredited consultant, and the District
Mines Officer which shall form the basis for midterm review of conditions
of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to
order of Hon’ble NGT/Hon’ble Courts (s)). Heavy machine such as
excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or
10% of the width whichever is less, shall be left on both the banks of
precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank only.

57

The project proponent shall undertake adequate safeguard measures during
extraction of river bank material and ensure that due to this activity the
hydro-geological regime of the surrounding area shall not be affected.
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The project proponent shall adhere to mining in conformity to plan
submitted for the mine lease conditions and the Rules prescribed in this
regard clearly showing the no work zone in the mine lease i.e. the distance
from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season.

' 59

The project proponent shall ensure that wherever deployment of labour
attracts the Mines Act, the provision thereof shall be strictly followed.

60

The project proponent will provide personal protective equipment (PPE) as
required, also provid adequate training and information on safety and health
aspects. Periodical medical examination of the workers engaged in the
project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and
followed accordingly.

61

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient
air within the impact zone shall be monitored periodically. Further, quality
of discharged water if any shall also be monitored [(TDS, DO, pH, Fecal
Coliform and Total Suspended Solids (TSS)].

Complied

Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads.

Complied

It should be ensured that the Ambient Air Quality parameters conform to
the norms prescribed by the Central Pollution Control Board in this regard.

Complied

': 64

The extended mining scheme will be submitted by the proponent before
expiry of present mining plan.

05

Four ambient air quality-monitoring stations should be established in the
core zone as well as in the buffer zone for monitoring PM10, PM2.5, SO2
and NOx. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

66

Common road for transportation of mineral is to be maintained collectively.
Total cost will be shared/worked out on the basis of lease area among users.

67

Proponent will provide adequate sanitary facility in the form of mobile
toilets to the labours engaged for the project work.

68

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be
generated during project activity will be separately storage in bins and
managed as per Solid Waste Management rules.

69

Natural/customary paths used by villagers should not be obstructed at any
time by the activities proposed under the project

70

Digital processing of the entire lease area in the district using remote
sensing technique should be done regularly once in three years for
monitoring the change of river course by Directorate of Geology and
Mining, Govt. of Uttar Pradesh. The record of such study to be maintained
and report be submitted to Integrated Regional Office, MOEF&CC, Gol,
Lucknow, SEIAA, U.P. and UPPCB.

| 71

The project authorities shall advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a
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copy of the clearance letter is available with the State Pollution Control
Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, CPCB, State PCB.

3

The MoEF&CC/SEIAA or any other competent authority may alter/modify
the above conditions or stipulate any further condition in the interest of
environment protection.

Complied.

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

74

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 11 of the National Environment Appellate Authority Act, 1997.

75

Waste water from potable use be collected and reused for sprinkling

| 76

A width of not less than 50 meter or 10% width of river can be restricted for
mining activities from river bank. A condition can be imposed that mining
will be done from river activities from river bank. You shall also ensure that
the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this
permission shall automatically deemto be cancelled. Also, in the event of
any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled. Any appeal against this EC shall
lie with the National Green Tribunal, if preferred, within a period of 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.
The above stipulated conditions will be enforced inter-alia, under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974, the
Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-
with their amendments and rules made there under and also any other orders
passed by the Hon'ble Courts of Law relating to the subject matter. The
project proponent will have to submit approved plans and proposals
incorporating the conditions specified in the Environmental Clearance
within 03 months of issuance of this clearance. The SEIAA/MOoEF reserves
the right to revoke the environmental clearance, if conditions stipulated are
not implemented to the satisfaction of SETAA/MoEF. SEIAA may impose
additional environmental conditions or modify the existing ones, if
necessary. This is to request you to take further necessary action in matter
as per provisions of Gazette Notification No. S.0. 1533(E) dated
14/09/2006, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.
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